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S ‘Present Hon'blc Dr. B, C. Sarma, Afiministr,tive Member

rlon'ble Mr.lParitosh Dutta, Judicial Member

B. VENKATARAMANA
VS
UNION OF INDIA & ORS,
For the Applicant - Mr. N.L. Pal, counsel

For the Respondents: Mr, p, Chatterjee, counsel |.
‘As submitfed by Mr. nN.L. Pal, learned counsel for the
applicant, in the judgment dated 30. 4 1996 passed in TA 3 of 1996
* arising out of CR 602-W/82 the name of the appllcant should be
corrected as 'p, Venkataramana" 1nstead of 'C. Venkataramana'.

Certified copie$ may be corrected accordingly,
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